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Applicant by filing this Original
Application uwnéder section 19 of the A,T.Act,
1985 has chiallenged the selection and
opointment to the post of Motor Driver wnder
the Telecommwnications Department,He

also challenged his non-selection to the

post of Motor Driver:;being a daily rated

worker, Hgever,while preparirg the orders

in this case,it came to our notice that the

Authorities of the Telecommun ications Depkt,

have been taken over by the BRIL and thley are
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mnder the control of the BRNL authgities,

Since there is no notificatim bringing -
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the BRIL within the jurisdiction of this
Tribwmal,eny order to be passed cannot be

executed;being beyond jurisdiction,
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view of the matter,without

entering into the merits of this matter,we
iispose of this 0.A, being lack of jurisdictionm,
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